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CAT/J/ 13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

..-./33/96 in 

O.ANO.355/92 

DATE OF DECISION 06/5/96 

611ri J.J.4n?irj 	
Petitioner 

2thk 	 Advocate for the Petitioner 
Versus 

Un±iTt 	Iric.Mr & rs. 	
Respondert 

1JI•1 rr.2n 	
Advocate for the Respondent[s 

COIRAM 

The Hon'ble Mr. 	 : Vic 	nrirn:n 

The Hon'ble Mr. V. 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not ? 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4 	Whether it needs to be circulated to other Benches of the Tribunal ? 



: Respondents. 

- Ir 
hrj I.I.Ansharj 

Laxmioura street No.5, 
u rendrangar. 
(advocate: Mr. P. ii. Pathak) 

Versus 

Mr.Eashkaran 
General Manager, 
Telecommunication Dott. 
or his successor in office 
Nr.Gujarot High Court, 
Ahrnadaha. d, 

1ir.E.11,1-.1-ate1 
ub-Livisional 3fticer(Hone) 
or his successor in office 
Telecommunication e ;:tt. 
AJhangacnra. 

Mr.ii.N.huha 
ivisional Engineer of Teleco:. 

or his successor in office 
Telecommunication Det t. 
.urendranaga r 

(Advocc.te: 1,.r.ki1 Kureshi) 

: Applicant 

)PAL OJiR 

J../33/96 in OA/355/92 

tate;. 5.96 

ker: iIontblo  Mr,N.E.Patel 	 V±ce Chairman 

The learned Additionaltandirig Counsel 

Mr.iureshi StciltCS that so far 	the judgment _,as not 

complied ithas an 4LP ois wroferred but now that 

is rejected1 	he judgnent will be comolied with 

as early as ass ibla and, in any event, within three 

weeks from today. In view of this, the eresnt roceedinns 

are closed, and notice is discharged with liberty to the 

aenlicant to ask for revival of th 	aroceedings if the 

jubjmont is not complisa Wth fr Wth±fl the aicesaid ariod. 

(V. Radhakrishnan) 	 (II.E.it\el) 
MemberA) 	 Vice Cha rrnan 

a ab 


